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13.07 hrs.
BUSINESS ADVISORY COMMITTEE
Thirteenth Report
[ Translation)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): | beg to move:-

* That this House do agree with the
Thirteenth Report of the Business Advi-
sory Committee presentedtothe House
on the 25th March, 1992.7

(English)

MR. DEPUTY SPEAKER: The question

»

* That this House do agree with the
Thirteenth Report of the Business Advi-
sory Committee presentedtothe House
on the 25th March, 1992, *

The motion was adopted

MR. DEPUTY SPEAKER: Nowweshall
take up Matters under Rule 377.

Shri Sriballav Panigahi.
13.08 hrs.
MATTERS UNDER RULE 377

(i) Need for early implementation
of the propesal to link by air
Bhubaneshwarwith Raipur via
Jharsuguda, Issue

(English]

SHRI SRIBALLAV PANIGRAHI
(Deogarh): Sir, the aerodrome near
Jhansuguda in Orissa built during the Sec-
ond World Waris in abad shape now due to
lack of maintenance. This being the only
aerodrome in the Western region of Orissa
needs to be properly maintained and further
developed as a modern airport.
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Secondly, the earlier proposal to air link
Bhubaneswar with Raipur via Jharsuguda
should be implemented early. | would also
like to request the hon. Minister for Civil
Aviation for rescheduling of the Indian Air-
lines DelhiBhubaneswar flight so astotouch
Jharsuguda, at least twice a week, to start
with.

(i) Needto postsufficient staffin
Additional Divisional Railway
Manager’s Office at Nainpur
rallway station on south-east-
ermn Railways

[ Translation)

SHRIMOHAN LAL JHIKRAM (Mandia):
Mr. Deputy Speaker, Sir, consequent upon
the shifling of Railway Divisional office from
Nainpur which is a main station at the South
Eastern meter Gauge line, a terrible rail
accident occurred due to lack of proper
maintenance and supervisioninthe absence
of the above Divisional Office. When the
people launched an agitation in this regard,
the then hon. Railway Minister had given an
assurance to restore the Railway-Divisional
office atNainpur. Butthat assurance was not
fulfilled; and within a period of a few years,
another rail accident occurred near Shikara.
Now, a Railway Upper Divisional Office has
been opened for name sake, but neither the
adequate staff has been posted there nor
any powers havebeengivento A.D.R.MThe
A.D.R.M. visits it for one or two days in a
week and mostly stays at his Nagapur office.
Immediate attention should be paid towards
itand adequale staff alongwith powers should
be providedto A_D.R.M. office. In addition to
thal, loading of goods at stations on Nainpur-
Mandla rail line has been stopped. Wagons
are lying idie. Therefore, this order should be
revoked and fresh in structions in this regard
issued so that the loading work can be
restarted.

(lli)  Need forexploraticn of oil and
natural gas In Barak Valley,
Assam

[English]

SHRI KABINDRA PURKAYASTHA
(Silchar): Sir, the ONGC started drilling op-
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eration in the Barak Valley of Assamin July,
1979 and since then high-grade crude oil
was found in six places including Duaka,
Kanchanpur, Badarpur, Masimpur and
Panchgram and Natural Gas was found at
Adamtilla and Bashkandi. As per survey
report, Prognosticated resources of more
than 450 million Tonnes of crude oil and
natural gas is lying in the valley. At Admtilla,
natural gas is being burnt daily without mak-
ing any arrangement of utilisation of the gas
available whichcould be utiliced fordomestic
connections, construction of gas Turbine
Thermal Project etc. and manufacture of
Fertilizer.

it is learnt that ONGC is going to stop
drilling in the Valley on the plea of non-
availability of crude oil. Already one Rig has
been shifted and order for shifting of another
Rig is on. | urge upon the Central Govern-
ment forimmediate exploration of the oil and
natural gas lying in deposit in Barak Valley
and also for establishment of Qil Refinery,
Gas Turbine and Fertilizer Factory in the
Valley.

(iv) Need forearly construction of
a barrage on river Ganga in
KanpGr to solve drinking wa-
ter problem of the areas

[ Translation]

SHRI JAGAT VIR SINGH DRONA
(Kanpur): Mr. Deputy Speaker, Sir, there is
acute scaracity of drinking water in the
metroplitan city of Kanpur which has the
lagest populationin the State having largest
population in the country. This industrial city
lacks in respect of many civic amenities, but
the problem of drinking water is very acute.
Thecity has always dependedon riverGanga
for drinking water, but with the change of its
coursetheriveris flowing along adistance of
7-8 kilometres from the city. Poor people
living in slum colonies stand in queue for
hours to get water from the taps, but often
return empty-handed because water does
not come through the taps at all. The prob-
lem has not yet been taken that seriously,
duetowhichthe situation has become grave.
This problem can be solved only by con-
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structing a barrage on the river and brining
the water nearer to the city. This is a very
sensitive issue and empty assurances will
not do. Due to paucity of funds, the present
State Government is unable to do anything
in this regard, but is ready to extends all help
if any project is undertaken by the Central
Government .

Therefore, | would request the Govemn-
ment to pay immediate attention towards
this matter of life and death for the residents
of Kanpur and formulated a scheme for the
construction ofabarrage onriverGanga and
implement the same, so that drinking water
could be made available to people. Con-
struction of a barrage on river Ganga is the
permanent solution for providing drinking
watertothe constantly increasing population
of this metropolitan city. Therefore, the Gov-
ernment should implement this long awaited
scheme on priority basis and fulfill its duty.

(v)  Need for uniform rate for sug-
arcane throughout the coun-
try

[Translation]

SHRI HARI KEWAL PRASAD
(Salempur): Mr. Deputy Speaker, Sir, there
is agreat discontent among the farmers due
to fixing of different rates of sugarcane in
different States. Most of the sugar mills are
old and in decrepit condition, due to which
their crushing capacity has gone down . In
the circumstances, it is apprehended that
lakhs of quintals of sugarcane would dry up
in the fields itsell. The situation in Uttar
Pradesh is more serious. A cut of Rs. 3
instead of Rs. 2/- per quintal is being made
this year at the purchasing centres due to
which lakhs of farmers will suffer huge finan-
cial losses. Due to afive per cent reduction
in the commission payable to sugarcane
cooperatives, the future of the cooperatives
which are already running in loss and their
employees has become dark. Due to the
non-payment of price of sugarcane in most
of the States the frames are experiencing
acute financial cricis and most of them are
forced to mortgage the slips issued by sugar
mills. Iwould like to demand fromthe Central



